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T{ResgArcH LABORATORY FOR DEVELOP-
MENT oF NATURE CURE

459. Surr B. N. BHARGAVA: Will
the Minister of Hearrn be pleased
to state whether Government propose
to set up a research laboratory for re-
search in and development of Nature
Cure; if so, when and where such labo-
ratory will be set up; and if not, the
reason therefor?]
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mKTHE MINISTER oF HEALTH (DR.

SusHILA NAYAR): The Nature Cure Advisory
Committee of the Ministry
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of Health has recommended the es-
tablishment of an All India Institute for the
development of the Nature Cure System.
The Committee also agreed that the best
course would be to afford assistance to the All
India Nature Cure Federation to develop an
institute and for Central Government to give
the necessary financial assistance. This matter
is under consideration. It is also proposed to
give financial assistance to some selected
Nature Cure institutions for doing !
research. Applications have been in- vited
and these will be  considered m by the
Nature Cure Advisory Com-I mittee.]
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t [RECOMMENDATIONS OF THE CENTRAL
MEDICO LEGAL ADVISORY COMMITTEE

460. SHRI B. N. BHARGAVA; Will the
Minister of HEALTH be pleased to state what
are the recommendations of the Central
Medico Legal Advisory Committee which
held its meeting on 3rd and 4th November,
1961 and what action was taken thereon by
Government?]
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t{THB MINISTER or HEALTH (DB.
SUSHILA NAYAR) : The recommendations of
the Central Medico Legal Advisory
Committee and the action taken thereon are
indicated below;

(1) Officers investigating cases of
unnatural deaths should be specially trained
to undertake such work and be thoroughly
familiarised with the existing rules laid
down for investigation of suspicious deaths.

(2) Autopsy should be encouraged in
as many cases as possible and it must be
performed in all cases wheTe the cause of
death could not be definitely ascertained.

(3) Where electricity was available,
cold storage facilities adequate to the needs
of the post-mortem centre might be
provided.

(4) In all autopsies the size and *weight
of internal organs should be
recorded.

(5) Early instructions might be issued
to the medical Officers to preserve relevant
tissues during autopsies and thereby the
difficulty at present experienced in
obtaining a second opinion might be
reduced.

(6) The State Governments should
pursue the matter of training of Medical
Officers in Medico Legal work vigorously
and actively consider the question of early
implementation of the Committee's similar
recommendation made at the previous
session.
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(7) The Union Government
should give a lead and establish a
Medico Legal Institute functioning
directly under their = administrative
control.

(8) Blood and urine might be analysed
to determine the concentration of alcohol in
as many cases of suspected alcoholic
intoxication as possible.

(9) Uniformity should be maintained in
the matter of publication of Chemical
Examiners' reports throughout the country.
The reports should receive the importance
due to them and be separately published.

The  recommendations  have  been
forwarded to the State Governments and
Union  Territory  Administrations  for
necessary action. The question of establishing
a Medico Legal Institute refert-ed to in
recommendation no. 7 is under consideration
of the Government of India.]
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t [SUGGESTIONS MADE BY THE CENTRAL
‘WATER AND POWER COMMISSION

461. SHrRI B. N. BHARGAVA: Will the
Minister of IRRIGATION AND POWER be
pleased to state the suggestions made by the
special unit formed last year under the Central
Water and Power Commission?]
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|[[THE MINISTER ofF STATE IN THE
MINISTRY oF IRRIGATION aND POWER
(SHRI O. V. ALAGESAN): No such unit was
formed under the Central Water and Power
Commission. ]
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flHYDROCRAPHIC SURVEYS OF RrVEHS

462. SHRI B. N. BHARGAVA: Will the
Minister of  TRANSPORT AND  COM-
MUNICATIONS be pleased to state:

(a) when Government received the report
of Central Water and Power Commission
regarding the hydrogra-phic surveys of some
rivers made last year; and

(b) what are the Commission's re-
commendations ragarding Inland Water
Transport and what action has been taken
thereon by Government?].
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